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QUESTION OF PRIVILEGE AGAINST
UNI

SHRI AMRIT NAHATA (Barmwu) : ]
want to ruise a question of privilege under
Rule 222.

This is a question of privilege against a
Press Agency, UNI. Yesterday 1 :cad a
news in the Indian Express with a very
bold heading saying “Modern Bakeries
selling staic, mouldy bread™ later on, it
reads :

“NEW DELHI, March 25 (UNy

The Committee on Public Undertak-
ings of Parliament is concerned at the
high percentage of defective, stale ami
mouldy bread put on the market by
Modern Bakeries (India) Ltd., a Centrat
public undertaking.”

Sir, I am a regular buyer of h:ead sold
- by Modern Bahenies. Naturailly, when |
read this news, 1 thought I should discon-
tinue buying this bread

Then, to-days limes of India in its edi
torial comments, ‘Current Topics' reads ¢

“The worst fault of Moduia Bukeries,
howcver. has been that they have un-
ashamedly unioaded on the market ‘a
high percentuge of defective and stale
bread’. Technically, this may not be an
offence under the Food Adulteration
Act, but morally it is inescusabse. The
Union Government would be failing in
its dyty if it doec not punish those res-
ponsible for sclling stale and mouldy
breud.”

Then. I thought T should gothrough the
repoit of the Public Undert kings Com-
mittee whih was placed before this House.
Nowhere in this report it is mentioned that
Modern Rakeries sell stale o mouldy
bread. What the report says is this:

SHRI PILOO MODY (Godhira) ., You
might not have slept last sight and you
must huve studied afl this.
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SHRI AMRIT NAHATA : H you go
through the report, you wiil find that the
Modern Bakeries have fixed the norms,
The permissible norm was 1 per cent
defective bread. Then this notm has been
reduced and it is 0.5 per ceat. This is the
percentage of stale bread which it accepls
back from the dealers. The Commitee, in
its report, says that the Modern Bakeries
still continues to take back morc then the
norm fixed but the stale bread or  the
mouldy bread or the defective bread {3
never allowed to be sold. It is tahen back
by the Modern Bakeries and the Public
Undertakings Committee has expressed its
concern and has suggested that this tale-
backh should be further reduced to  the
minimum.

Here, 1 would like to read some of the
recommendations of the Public Under.
takings Commuttee

MR. DFPUTY-SPEANER . Recommen.
dations are different. what did thc Com-
mtice say about the Modern Batery 7

SHRI AMRIT NAHATA  The Com-

mittee says

“While the Committee note that the
percentage of norm of defective
production has been reduced from
1to0.5 . . . the Commitiee find
that the percentage of defective
production continues 10 be higher
than the norm in several units o
the undertaking. The Committec
reccommend that the system intro-
duced in the bead office in
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And then it says:

“The Commuttee were infuniaed that
while defective bread was utilised
for cattle feeding and some per-
centage of # was abo destroyed,
1t was also sold to the workers
of the undertaking at  1educed
rates The Committee need
hardly stress that & caretul watch
should be kept to swe that no
monipulations take place m  de
claring any part of the production
as defective

Then 3t says

“The (omnuttee alw find that
the case of Bangalor: Hombuy
and Kanpur umits the percentage
of return of stale and mouldy
bread was more than 1 per cent
durtng 197273 a< compared to
the norm of 0 S per cont fixed by
the management with effect fromn
2nd December 1972

The Publi. Undertalings Comnutice n
it~ 1port says all thas about hie seturn of
breid from dealers of stale and mouldy
hieid The Publx Undertzkings Commuttee
his neser said m ms report that Modern
Bahenies sell stale and mouldy hresa

MR DEPUTY-SPEAMER
made your pomt

Yeu have

SHRI AMRIT NAHATA | come fo
th. man pomt Therefore, this headline
wnd ths report 19 dehberste munrepre
wntation of the veport of a Commuttee of
this House Jt It not only Jehberate, but
it s o calculated attempt to attack Modern
Bokcriee N seems to me that this sort of
thing 1s backed by the assmsiince of foregn
baberrcs ncluding Bruapnin The Modern
Bieries have been doing very well and
their profits have gone op steaddy after the
105 officers were removed and a cummatiee
of public workers wis put in vharge Its
fiofts huve incrensed; s safes have m
ctwed 3 feod what hus been dope i 3

CHAITRA 7, 1896 (S4KA)
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dehibesate attempt on the part of the pri-
vate bakeries to bning disrepute to 2 pub.-
e undertaking Sir, I feel, UNI have
played into the hands of the foreign bake-
ries It s a deliberate, calculated, musre-
presentation of the report of the Com-
muttee of this House It 15 2 very serious
beach of prvilege It 1 a contempt of the
Commuttee and of the House It 18 so
patently deliberate that | need not elaborate
this any more It 15 a musrepresemation of
the report a dehberate misrepresentation
I therefore request you Mr Deputy-Spea
ker to refer this matter to the Commitee

of Privileges Thank you Sir (Inferrup-
honsy

MR DFPUTY SPEARER

Order,
order no discussion on this

SHRI JYOIIRMOY BOSt]

(D amond
Harbour)

I rise on a pomnt of oran

MR DFPUTY SPFAKER  Kmdy sit
down The matter hay  “.on arsed , 1
hive allowed it And n these matiers, the
first step to be tiken 13 10 wnte to the
Press  Agency and the papers concerned
and ash them what they have got to say
on ths

SHRI AMRIT NAHATA Thiscm be
done by the Pinvaleges Comm tice

MR DILPUTY SPEAKER Before the
House takes a decvion or befure T take
a deusion let us hear from thm what
they have got 10 sav i the mit:

SHRI JIYOTIRMOY BOSU They want
to run dowa the publn sector

SHRI VAYALAR RAV! (Ch raymlal)
This 18 dotng very well Why do they use
or misuse Pariament and (ommuitee they
can do pubhuty for Britannia independent
Iy tUntrruprions)

MR  DEFPUTY SPI AKER Order
please 1 cannot follow who  say rg what
Al these things should come up 1o their
proper order He hus raved the pont  If
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[Mr. Deputy-Speaker]
1 had not ailowed it, you may bave reasons
to disagree. Order please.
1 have sllowed him to raise it. We
shall ascertain from this agency. We shall

write to these papers &s to what they have
got to say. And, naturally, we shall come
back to this House to know what happens

after that. Why don't you wait ?

SHRI PILOO MODY . Sir, | risc on a
point of order.

MR. DEPUTY-SPEAKER : If you have
a point of order, I shall listen to it. What
is your point of order, Mr Mody ?

SHRI PILOO MODY : In raising the
privilege issue Shri Nabata has alleged that
some other company was responsible for
planting this deliberate and malicious 1n-
formation m a press without, in any way,
producing any evidence to the effect.

Therefore, I would like to ask you that,
if this evidence cannot be produced by
Shri Nahata, will it there-after be a
privilege against him for having rased
this matter and alleged that this was printed
on eha) of somebody elsc ? (Jnterrup-
tions).

MR. DEPUTY-SPEAKER :  Order
please. Shri Mody thinks that Shri Nahata
has committed a breach of privilege. If
you think so, then nothing prevents you
from coming forward with 4 notice of
privilege.

Let us not do irregular  things. Now,
item No. 4 on the Agenda. Shri Bosu,

——

13,11 hs.
PUBLIC ACCOUNTS COMMITTEE
Hundred and second and Hundred and
fifth Reports,

SHRI JYOTIRMOY BOSU /Diumond
Harpour) : I beg to present the following
Repgrts of the Public Accounts Commit-
o8

1) Hundred and sccond Report om
sction iaken by Government on
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the recommendations comained in
their Eighty-fifth Report on posts
snd Telegraphs.

(2) Hundred and Fifth Report on ac-
tion takén by Government on the
recommendations contained in
their Ninety-fifth Report on Audit
Reports on the Accounts of the
Indian Institute of Te:Lnology,
New Delthi for the years
196667 to 1970-71.

PR,

MATTER UNDER RULE 377

Reported atrocities commiitted by RPF
rsonnel during recent distuibances in

Bihar

MR DEPUTY-SPEAKER . Now, matter
under 377. Shri Madhu Limaye.
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